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NOTIFICATION
The 4th August, 2023

- No. LGL 11/2023/46— The following Act of the Assam Legislative Assembly
which was assented by the Governor of Assam on 31st July, 2023 is hereby published for

general information.

ASSAM ACT NO. XXXIX OF 2023

(Received the assent of the Governor on 31st July, 2023)
THE ASSAM APPROPRIATION (No. IX) ACT, 2023
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AN
ACT

1o provide for the authorisation and-appropriation of moneys out of the Consolidated Fund-of the State of Assam to meel the amounts spent on certain
services during the Financial year, 2011-12 in excess of the-amount authorised or granted for the sald seryices.

Bo It enacted by the Assam Legislafive Assembly in the Seventy-fourtt Year of the:Republic of India as follows:

Short Titte 1. This Act may be called the Assam Appropriation (No, [X) Act, 2023.

from and out of the amounting in the aggregate to the sum of Rupees Nine Hundred Fifleen Crore Fourteen Lakh Eight Thousand
Consolidated Fund of the State Hundred Sixty Thres shall be-deemed fo have been paid and applied to meet the amounts spent for defraying ¢
of Assam for the financial year, charges in respact of the:sarvices specified in column {2) of the Scheduls during the financial yoer 2011-12 in.axcess

llssue of Re,015,14,08,863.00 2. From and oul of the Consolidated Fund of the State of Assam the sums specified in cofumn (3) of the Schadule

2014+12, - the amount authorised or gramted for thase-services for the year.
3. The sums deemed to have been paid and applied from and out-of the Consolidated Fund of the State of AssamshallJ
Appropriation be appropriated for the services and: purposes expressed in the Schedule in relation to the year ending on the Thirly!
First day of March, 2012,
- THE SCHEDULE
{ See Sections-2 and 3)
(1 2 , B .
Grant NoJ Servioss and P ) Sums No? gxeudlng
Appropriation ervices and Purposes » Voted by the Chargedonthe Total
Assembly . Consalidated Fund
Rs. ~ Rs. v Rs.
1 Diebrict Adrmi Revenue 0.00 25771084.00 2677108400
bon Capital 0.00 0.00 0,004
9 lother Administetive Services Revenue| 1902541600 0.00 19026416.00]
Gapltal 0.00, 0.00 0.00}
% |Pansions and Other Retiement Berefis Revenue 7129728259.00 0.00 7129728259.00
, Capital) 0.00 0:00] - 0.00}
0 lomer General Economic Services Revonue 579206.00 0.00 mzos.gol
Capltal] 0.00 0.00] 0.00]
2 lower Revenue| 607135926.00{ 0.00] 607135826.00]
Caphl{ 000 0.00] 0.00}
83 |Capital Outiay on Fiood Control Projects Revenvl 0.0 ___0% om0}
. Caphal 0.00 18649720.00) 18649720.00§
75 |Welare of Plain Tribes & Backward Classes Revenue 0.00 0.00 0.00}
(Bodoland Tenitorial Council) Capital 1350568252.00 0.00 1350568252.00}
Total Revenue 7756418807.00 25771084.00 "7782190891.00]
4 Capital 1350568252.00 18849720.00 1369217672.00f
Grand Total ~9,10,69,88,059.00 4,44,20,804.00]  9,15,14,08,863.00]
GEETANJALI DAS SAIKIA,

Secretary to the Government of Assam,
Legislative Department, Dispur, Guwaha.ti—6.
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